to treat

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR;

-0A 599/2001 DATE CF ORDER; 3¥3%2003

Hari Prasad Dadhich son of Late Shri Bhoora Mal Dadhich aged

about 53

years, resident of 62, Muktanand Nagar, Tonk Road,

Jaipury |Presently working as Postal Assistant, Jaipur, GPO,

Jaipuri#

voes Applicanty
VERSUS

1. Union of India through Secretary to the Govemment of

India, Department of Posts, Ministry of Communication, Dak

Bhawan, New De lhiii

2% Chief Post Master Gemeral, Raljasthan Circle, Jaipuri

3% Director Postal Services, Jaibur Region, Jaipurs
4% Sr¢ Superintendent of Post Offices, Jaipur City Postal
Division|, Jaipurs

Mr. C By

Mrs Sati:
Mr. N.C,

CORAM ¢

sh Surana, Proxy counsel for

¥y Respondents 3

Shama, Gounsel for the applicant.

Goyal, Counsel for the respondentsi

Hon'ble Mr. H3Q4 Gupta, Member (Adminis trative)

Hon'ble Mry M.L¢ Chathan, Member (Judicial)
ORDER (ORAL
1. This OA has been filed for (¥seeking the following

reliefs:.l

"(i) That the entire record relating to the case be called

for and after perusing the same, respondents may be directed

the period of suspension/ deemed suspension and

removal to reinstatement ijze. 25321994 to 11:832000 as spent

on duty flor all purposes in cluding pay & allowances by quashing

memos dated 23,2001 (Annexure A/1 and A/2)%




=2

(ii) That the respondents be durther directed to release

difference of full pay & allowancas [for the period 2532¢199%4

to 1lE8%2000 by adjusting amount paid to the applicant during

and 60% restricted for

suspens ion period/ deemed suspension

the period from removal to reinstatément alongwith interest
at market rate¥

{iii) Any other order, directiom or relief may be passed in

favour pf the applicant which may be deemed fit, just arnd
proper under the facts and circumstgnces of the casei

2.0 Heard the learned counsel fof the parties and perused

the record;
respondents submits that

W

2581 That learned counsel for th

the prayer of the applicant has beesn met as may be seen from

the orders both dated 275142003 (Anhnexure MA-l and MA=2) filed

with MA Now 85/2003%

2052 The learned counsel for the applicant submits that in

view of these orders, he does notwant to proceed further with

the matter and he wants to withdraw this OA, He further submits

that 1f any of the grievance still ram ains unremedied, he may

pe peimitted to file a fresh OA% Prayer granted subject to

limi’c?‘tionf:i- The ©OA is dismissed a5 withdrawni

/WJ% o (H .o%

(M L4 CHAUHAN)
MEMBER (J) MEMBER (A)




